Second Floor, PRI
Commerc1a1 Complex, = - ©
Indiranagar, o
Bengalore-BB. . T

Dated' 1 7 Nnv 1993

RPPLICATION NO(s)__42 of 1993,

'MPPLICANTS:M,3,Jsgedeesha  RESPONDENTS:Registrar Genersl of 1“"18»
S ' : - New Delhi and Other,

T0.

1o Sri,Raviverma Kunar,
&dvocete No.11,
Jeevan BuildinQS,
Kumarpark Eest,
Bangelore-560001,

"2, The Director of Census,
: . Kernataka Region,
No.21/1,Mission Roed,
Bangalera-SGO 027.

3. - Sri,m Vasudeve Rao, '
© Addl CentrqllGovt Stng.counael
High Court Bldg,Bangalore-1,

~

SUBJECT.— Foruardlno of coples of the Urders passed by.
‘ the Central Rdministrative Tribunal Bangalore.
-XXX=

Please find enclosed herewith & copy of the
ORDER/STAY ORDER/INTER IM ORDER/, Passed by this Tribunal
in the above mentioned application(s) on 109-11-1993,

. Q; o | ) PUTY REGISTRAR l(b
I 'Q‘ ' : | M JUDICTAL BRNNCHES | 5
o gm*T L : % '




Vlowed in respect of one

CENH?ALWISI‘RATIVE'IRIBUNAL
: BANG&IQ!EBB‘JCH :

’ 0.A. No 42/93

IUESDAY'I’HIS’I‘HE:NINEI‘HDAYOFNOVEMBER1993
Shn Justice P.K. Shyansundar ees Vice-Chairman
shri V. Ramakrishnan ... Member [A]

‘M.J. Jagadeesha,

S/o Javaraiah,
Working as Investigator,
Office of the Director

. of Census Operations

in Karnataka, _
Mission Road, . ’
Bangalore-560 027. ‘ ‘ _ees Applicant
| A [By advocate Shri Ravivarma Kumar]

v.

1. The Registrar General
of India, No. 2/a, Mansingh Road,
New Delh1-110 001. . \

2. The Director of Census
- Operations in Karnataka,
No.21/1, Mission Road,
Bangalore-560 027. -+« Respondents

[By Advocate Shri M. Vasudeva Rao . '
Addl. Central Government Standing Counsel)

ORDER
Shri v. Ramakrishnan, Member [A]

1. We have heard the matter for some time. The reversmn of

the applicant from the post of Investlgator is ‘challenged namly ‘

on the ground that the department had not properly followed the

roster providing for reservation for sC and ST whlle dealmg

with the case of . thlS appllcant whereas the roster has been fol-’

'the ST. The learned counsel for the applicant further inforns :

,acandldatewhobelcngsto

that the appllcant has submitted a detalled representatlon ,




. - 2 =

- to the department highlighting this aspect but the same has not

yet been dipsosed off as in the meanwhile the applicant has appro-
ached this Tribunal,

2. As the point raised by the applicant relates to the fé.ctual
question relating to the actual operation of the roster and‘ as
there is a representation stated to be pending with the dei)atment '
we direct the department should dispose off any such representa-
tion within a period of 3 months from the date of receipt of
a copy of this order. If the applicant is still aggrieved after

the disposal of the representation he is at liberty to approach |

this Tribunal. Pending disposal of the representation the order

reverting the applicant at Annexure A sba.nd%;uashed. It is open
to the applicant to supply one more copy of the representation

so that it may facilitate the quick disposal of the same. All

the other contentions raised herein are left opén




